oR
b

e 1

~

{

Ho

!

£
L]

ol
[

®
d

% Rx. Lo Dt’; &Méﬂ, ad VO CZ‘lt a)

*

i

C2Y
o
¥
4

3

§
o
..

Sh.
Ger

:

M

2

red by

e

f

5

g
i

EEEN NN

Tyt

Estate,

Maw

nivl,

o
ive

nfhkle

H

o

k]

L

\' Gk
de

He
LA™

by

the

>

ication,
e u,e.f,

s

selrvic

e
LA

e’\

.

{

from

ief Ffoy



- o - P -

b 3 ' and is sntitled to the same type of nusrte in
interim stay was granted on 2,12,94 on the basis
of the follouing instructions contaired in failuey

Establishment Manual page 403 in pars=5 ofh the
subject 'Allotment of auarter on retirement or death!

it is stabed thalte

]

"0 retirement or degth of & Railway
servant hisg/her servinn son/daughte:
huchand/father cut of turng i

said relation is eligibkle for
accommodation and had besn s!
accomnodatlion with the rebic ing
Railway servant for at least six ménths
hafore tha date of rat&&emeﬁ or death,

» The same resxdence may he regularissd
in the name of ths fel tign LF he/she
is elinible Fcz a 1esid eawe aF twg'
or higher type, In sctha:
relation may bhe alloctted
his/her entitled tvpe or a type next
bhalouw, "

On notice the respondents filsd ths reply
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contesbing h@‘aupTicqulen and grant o

sought for,

Jhen the matier was tzken un on 8,190,856,

I 3%agiﬁically referred to Full Bench judagemen

* in pase of L&“*uat 811 and 3 hateh of 4 pthers

A~ 2664/873

‘&!5@ U‘{}el@ & Qi‘sa,leading

m

dacided on 29,5,1995, The learnsd counsel for

the applicant indicated that

judgemsnt and wanted furthar
it. The learned counssl for the respondents haé

hiartion and ha furnished a copy of the judgsment
L o
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n case of Liaguat Ali & a batch of 4 olhers Vs,
U.0.1,, leading case heing GCA-2864/97 dacided on

29.5. 1593,
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The metter wars

6k, Bhardwaj, learned counsel for the applicant
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roued that this judgement will
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ef fact like thalt Mohd Hamzgn Khan dscided

28, 11, 1990 hy the Honfble Supreme Coutt,

In case of Mohd, Ramzan Khan, ths Hon'ble

Supreme Court fﬁilﬂwiﬁg the rati

in case of Narain Mishrz hy Chief
reiter at ed uha viey that
in 18869 / . & copy of the enculry report when it

is used hy the authorities in the 02,E, should be

Purnished to the delinocuent emplayes in the intarest

of the principles of natural justics, On 20,711,1937

the Hon'ble Supreme Court on account of Lho denial of

has got to be furnished and a SﬁnatluxbLmr Rergh of

the Hon'hle Suprens Court lald doun Bhe Ylaw bhat it
will have only prospective gpplication and will apply

after 20.11,19290, 1In the present case, the Full

* hgs cnly interpreted the rules/instructicns on the
L
staztutue book of the Railuays., The rule position

hze haen exslained in this and on the baszis of the

frpm time to tine, the Full Beneh ruled that ng.
s&n!daughter/uﬁré of a reétiring or = raetirsed rgilg;y 
servant can Claim railway ouarter ss s maller o
zight, It held tha view that It is only a‘aﬁﬂaeagi%ﬁ"‘
and not a right, The Railuay can alloet a cuartar

o t??ag performing duties of sssential nature who

8]
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meval/live in the proxi mity of their work places
for oer forming essential duties or psiforming roster

duties during day and night,

Thi
8
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he claimed as a matter of right and on thix

jyed
48]
b

the Full Bench daecidad the matter and dismissed the
0,As filed in the Trihunal, The ruling gf’;ull:gaﬂﬁﬁi,

is hinding cannot be douht ed. There is another

Jhich stands as a hurdle in the case of the applicant
i,e, a ruling given by the Full Bench in case of

R

B4

sila Ram & Anothaer Yersus Unicn of India {CAT(FB)

Yol, 1y page 246) uvhich was Aarided ir November 1553
against which a s,L.P, was filed dhich was dlsmissed

hy the Hon'ble Suoreme court, In this ths Full Bench

3

har Yazid doun the 1au thabt when the

heen initiasted under section 190 of
ist or undbrihe alternative crocadur e laid down in

secticns 4 &5 of the P, P, E. Act,

has Lo place his case hafore the Estale gffilcer sinoe

ign of allotment does not give rise to aly

e L H g 41 e P | o e g o i
{;;16\;@‘369* It is é&z?"%lzzl of the ot ibcipien GF Maolid wl
3 : i N PR
justice uhich can glve rise tu 3 if an

fose
o

gviz-tion order

b

B
suthority. The Estata DFFficer in the nirectoratis

o

of Estatec of the Railuays &8 nivl, 3u§9§intﬁnding,

o, P,E, Aoty 1977, Appeal is also provided D rg the

filed hefore the Trihunal 1fF il is not fall
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oo approach the A, 0. d. who is

the Estate Ufficer.
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the railuey cuarter

m and hag not heen charging
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the accommodation with him ol

1]

s

rent from the Railuays for estleast = perlod of

eix monthe will not ertitle him to clalm regul
of a ruarter in his name., Secocndly

is nre-mature, cince thse eviction

gt i11 sending before the Divl,

into consideration the facts and plrcunstances

pf Lthe case,

i

nd also

R LS

orally

~gld by the Full Bench in cace uf Rasila

Yo, U,0.1, The Bsta.e Officer i1z directed Lo
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